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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

\ ORIGINAL APPLICATION NO. 49 / 2024 / EZ

IN THE MATTER OF:
ANKUR SHARMA

...APPLICANT
VERSUS
STATE OF WEST BENGAL & ORS.
...RESPONDENT(S)

SUR-REJOINDER ON BEHALF OF RESPONDENT NO.10 (M. L.

DALMIYA & CO. LTD.) TO THE AFFIDAVIT-IN-REJOINDER OF THE

APPLICANT

I, Nitya Gopal Metiya, son of Late Santosh Kumar Metiya, aged
about 54 years, by faith- Hindu, presently working at 32, Shakespeare

Sarani, Kolkata- 700017 do hereby solemnly affirm and state as follows:

1. I am an officer working in the respondent no. 10 company and I
am well acquainted with the facts and circumstances of the present
casc. | have received a copy of the “Affidavit-In-Rejoinder of The
Applicant” affirmed by one Ankur Sharma on 30% November, 2024
(hereinafter “said rejoinder”). I have understood the contents, purport
and scope thereof. I have been duly authorised by the respondent no.
10 to affirm this sur-rejoinder on its behalf and as such, I am
competent to do so. At the outset it is submitted that the answering
respondent denies the contents, averments, pleaded in the said

rejoinder unless specifically admitted.

2. With reference to statements made in paragraph 1-8 of the said
rejoinder save and except what are matters of record and admitted

facts, all allegations contrary thereto and inconsistent therewith, are
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denied and disputed. The allegations in the said paragraphs concern

the Respondent no.11 CLC Tanners Association and not the

Respondent no.10.

3. With reference to statements made in paragraph 9 of the said
rejoinder save and except what are matters of record and admitted
facts, all allegations contrary thereto and inconsistent therewith, are
denied and disputed. I repeat and reiterate the statements made in
paragraph 3 of my affidavit in opposition. It is denied that the
answering respondent is very much a necessary party in the present
proceedings as alleged or at all. It is denied that the name of the
respondent no. 10 should not be either deleted or struck out. It is
denied that the answering respondent is liable to be punished for any
“'bre,ach of law being caused at KLC. The photographs annexed with the
oo Original Application and the report of the Committee filed by Affidavit
Y SV » ~ dated 28th October, 2024 by the West Bengal Pollution Control does not

v obéego‘e any wrongdoing on the part of the answering respondent

pld ¥

» indtéAd’ that of the CLCTA being respondent no.11.

\\i. q@i/ I say that a “Tripartite Agreement” dated 18% May, 2005, was
——=="%xecuted between the Government of West Bengal, respondent no.10

and respondent no.11. As per the terms of the agreement, Common
Effluent Treatment Plant, Effluent Transport Systems, Common
Chrome Recovery Plant, Mobile Chrome Recovery Unit and Solid Waste
Management System and other infrastructural facilities recorded in the
agreement would be run, maintained and supervised by respondent

no.11.

5. The “tripartite agreement” also records that the respondent no.11

had obtained an undertaking from the tanneries located at CLC

agreeing to the role of respondent no.11 for running, maintenance and
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supervision of infrastructural facilities at CLC and for coordinating with

the Government of West Bengal.

. The “Tripartite Agreement” places certain obligations on the

respondent no.11. Some of the salient features are as follows:-

a. Clause 3 - Effluent Treatment and Discharge - CLCTA
hereby undertakes that it shall ensure that all tanneries in CLC
shall comply with all Effluent Treatment Norms and effluent
discharge norms and shall comply with all lawful directives given
by the Pollution Control Authorities and by the water and irrigation
authorities of Government of West Bengal from time to time and all

rules and regulations in this behalf.

b. CLCTA also undertakes that it will ensure that all tanneries
arrange for primary treatment of the effluent within its tannery as

'\ _ay be required in terms of the approved technology and design of

q: Common Effluent Treatment Plant and shall to the satisfaction
est Bengal Pollution Control Board maintain and comply with
1 norms and regulations that may be required in terms of the said
design and technology and statutory requirements of the West
Bengal Pollution Control Board. CLCTA shall also ensure that all
tanneries make arrangements for segregation of chrome effluent
from other effluent within their respective functional areas. CLCTA
shall ensure that no water and / or effluent or sewage is spilt
outside the premises of the tanneries or any tannery dumps

garbage / sludge outside the premises.

& CLCTA also undertakes to effect the individual
effluent/sewerage connection from Individual Tannery premises
upto ETS manholes as per directives of Government of West

Bengal.
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d. CLCTA also agrees to allow all domestic sewage of the entire
CLC to be, transported into the receiving well of CETP where this
shall be treated along with industrial effluent (as the design
concept of CETP as developed by UNIDO provides for entire
domestic sewage of CLC to be treated together with industrial

effluent for better and efficient functioning of CETP.)

E. Clause 4 Operation of Infrastructure Assets- It is hereby
agreed between Government of West Bengal and CLCTA that
CLCTA shall be responsible for maintenance, repairs and operation
of:

. Common Effluent Treatment Plant modules on completion of

construction and handing over of the same to CLCTA.

- Effluent Transport System on completion of construction and

handing over of the same to CLCTA.

5

s i }nmon Chrome Recovery Plant and Mobile Chrome Recove

[ aapy 24
¥ 5 "/wa t on completion of construction and handing over the same to
.—f’/:(; 2/

S G ALCTA.

¢ In view of the aforesaid, the respondent no.10 has no longer any
role to play with regard to the effluent treatment infrastructure at the
tannery zones in CLC. Moreover, it is the responsibility of the
respondent no.11 to ensure ‘that the tanneries do not flout the

environmental norms.

8. With reference to statements made in paragraph 10 of the said
rejoinder save and except what are matters of record and admitted
facts, all allegations contrary thereto and inconsistent therewith, are
denied and disputed. I repeat and reiterate the statements made in
paragraph 4 of my affidavit in opposition. I say that once the land is

given is to the unit / tannery the answering respondent is not
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responsible for the activities of the unit / tanneries. It is denied that
the answering respondent being the lease holder of the entire property
is under obligation to safeguard the environment from pollution by the
said complex as alleged or at all. 1 say that the answering respondent,
Government of West Bengal and respondent no. 11 are bound in terms
of the tripartite agreement dated 18t May, 2005. 1 further state that
even the common areas including the right of way of the roads located
in the tannery zones inclusive of all the infrastructure located therein
have been handed over to the CLCTA more than 15 years ago for
operation, maintenance and all other attended responsibilities and that

the answering respondent has no role on such areas and is not liable.

9. With reference to statements made in paragraph 11-13 of the said
rejoinder save and except what are matters of record and admitted
facts, all allegations contrary thereto and inconsistent therewith, are

.denied and disputed. I repeat and reiterate the statements made in

: ¥ rrgéé}:ggvraphs 5-8 of my affidavit in opposition. I say that there has been
m;\*@‘ﬁ%tlon by the answering respondent.

\Zb
1 et
:,;l'ﬂf ixisay that the ETS is the system of removal of pretreated highly

uents from the work areas to the Common Effluent Treatment
ETS is a procedure of removal of pretreated extreme toxic
_cfffuents from the work areas to the Common Effluent Treatment Plant
(CETP). As the production and manufacturing of leather requires huge
amount of water and the wastage is also of huge quantity the said
process is used to treat and flush out the waste water from the

tanneries and other leather allied units.

11. ETS at the CLC comprises of several kilometer of pipelines set up
in the tannery zones. Zones 1 to 8 itself consist of more than 14 KM

(fourteen kilometers) of pipelines, 5 KM (five kilometers) of pressure
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pipelines and 5 pumping stations. CLC also has nearly 1000 manholes

in the tannery zones only.

12. 1 further state that the ETS was constructed strictly in
accordance with the Detailed Project Report (DPR) which was approved
by both the Government of West Bengal and the Ministry of
Environment, Government of India after due examination by KMDA. In
fact, the Ministry of Environment and Forests, Government of India
after approving the said DPR of the ETS sanctioned the money required
for execution of the said ETS. In the case of construction of the ETS, the
role of the answering respondent was restricted to that of a contractor
and that the answering respondent merely executed the work as per the
design approved by the Government of West Bengal and the Ministry of

Environment, Government of India.

13. 1 say that there are supervision reports of KMDA (on behalf of
Government of West Bengal) thét state that the necessary infrastructure
required for commencement of tannery activities are ready in tannery
sones of Calcutta Leather Complex. The progress of the work had also
been monitored by the Hon’ble Supreme Court of India on a regular
basis. [ say that while the work was in progress, the same was
continuously monitored by KMDA and the said authority has, inter alia,

77 “ge"ci_o;ded the following;:

1 1 no.2 SEWER LINE - The laying of sewer line as per revised
.1 PR of the ETS measuring about 14,000 Meters (14 KM) is

Py 13
Loy

il
qu;mplete.
%)

&y

1 no. 7 EFFLUENT PUMPING STATIONS - 5 nos. EPS are falling
between Zones 1 to 8 as per the revised design of the ETS. All

those are commissioned and ready for functioning.
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Sl no. 11 PRESSURE LINE - Laying of pressure lines measuring
about 5 KM from 5 nos. ETS falling under Zones 1 to 8 up to the

inlet chamber of the CETP is complete and found working.

It was found from the above that almost all the on-site
infrastructure works required for running the leather project is

complete so far as Zones 1 to 8 are concerned.”

The aforesaid observations of KMDA are enclosed in its report, a copy of

which is annexed hereto and marked as “Annexure — A”.

14. 1In terms of the KMDA report, it is amply proved that the ETS very

much exists in the entire land where the tanneries were located.

15. In addition, in an Environment Audit Report (Report no. 17 of

2010-11) prepared by the Comptroller and Auditor General of India

(CAG) in the year 7010-2011 observes that the ETS has been
,v-_;f‘j»'“"‘_’*}f{»»:m:;;pleted. A copy of the extract from the Environment Audit Report
 ~ f,.;—»; ol (R”ei;;“)}*g no. 17 of 2010-11) prepared by the Comptroller and Auditor
Ge\\@mf India (CAG) is marked and annexed herewith as “Annexure

R \ ‘&1.‘.
e o

construction of the ETS was carried out as per the approved

\a\:ﬂ:fK/’ s
ST OF
e sign and under the strict supervision of the KMDA.

17. Subsequently, the Government of West Bengal decided to

e )
3 16/»‘;;)716 answering respondent repeats and reiterates that the entire
WAL

handover the system from the answering respondent to the respondent
no. 11 in the year 2005. Accordingly, a Tripartite Agreement dated 18th
May, 2005, was executed whereby the responsibility of operation and

maintenance of ETS and SWD lies with the respondent no. 11.

18. I say that from May, 2005 — November, 2005 the entire system of
ETS was handed over to the respondent no.11 and thereafter the
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answering respondent had no obligations. Prior to the handing over the
ETS system, between the periods 2002 - 2005 there was no whisper of
allegation regarding the construction/work of the answering

respondent.

19. At this stage it is pertinent to mention that the Director of
Industries, Government of West Bengal by its letter dated 9t March,
2006 addressed to the General Secretary, CLCTA had stated that the
tanneries were not maintaining the ETS properly and that they were
discharging pieces of hides and other non-soluble wastes into the ETS
which again would, inter alia, result in the choking of the CETP system
as also destroy the entire network to de-pollution. A copy of the letter
dated 9th March, 2006 issued by the Director of Industries, Government
of West Bengal to the General Secretary, CLCTA is annexed hereto and

marked as “Annexure — C”.

70. With reference to statements made in paragraph 14 to 20 of the
said rejoinder save and except what are matters of record and admitted
facts, all allegations contrary thereto and inconsistent therewith, are
,;‘;’*‘;"ﬂ‘-fjg;,,denled and disputed. I repeat and reiterate the statements made in

\

s maragraph 9 to 16 of my affidavit in opposition. It is denied that the

aﬁ@yqnng respondent is responsible for the alleged devastation of
envh’:qnment in CLC as alleged or at all. It is denied that a lessee is

Ld | i

al)gvg%/ considered as principal occupier/s of any property, and any

I

¢ of agreement whatsoever does not and cannot allow them to be

Llved from inherent responsibility of an occupier of property as
alleged or at all. It is denied that the answering respondent has to be
vigil that every term and condition is not flouted by the other party as
alleged or at all. I say that it is the responsibility of the government
authorities to ensure that there is no violation of pollution norms. It is
denied that there is deficit tree plantation / cover within CLC as alleged
or at all. I say that after undertaking necessary plantation works, the
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area for providing greenery in the tannery zones were handed over to
CLCTA more than fifteen years back for its maintenance and all other
attended responsibilities forming part of the Right of Way’ of the
internal roads and that the same would be evident from a copy of one
such Memorandum for handing over and taking over of roads within the
CLC made on 6th November, 2011 which is annexed hereto and marked
as “Annexure - D”. Moreover, the tanneries / units located in CLC are
supposed to provide greenery and plantation upto 33% of allotted area

as green area with native place.

51. 1 further state that all the 8 CETP Modules have been constructed
by the Government of West Bengal and the same is maintained and
operated by CLCTA and that the answering respondent had no role in

either construction or operation of CETP Modules at any point of time.

59, With reference to statements made in paragraph 21 to 26 of the
said rejoinder save and except what are matters of record and admitted
facts, all allegations contrary thereto and inconsistent therewith, are
denied and disputed. I repeat-and reiterate the statements made in
paragraphs 17 to 21 of my affidavit in opposition. It is denied that there
is any irregularity in construction of drainage systems at KLC as alleged
: ;—;Qr at all. The allegations by the tanneries association regarding

@rwtructlon of drainage system being not upto the quality or violating

‘k}@‘&PR is denied and disputed as alleged. It is denied that the

23. 1 say that considering the enhanced capacity of 40 MLD of
Effluent Treatment Capacity of the 8 CETP Modules, in or around the
year 2024 the State Government through KMDA had undertaken the
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upgradation of existing Effluent Transportation System (ETS) connected
to the CETP Modules at CLC which includes laying of separate pipelines
which are completely independent of the earlier laid pipelines of ETS.
Such work is nearing completion and it is expected that the operation of
ETS through the newly laid pipelines would commence or about March
/ April, 2026. In this regard Memo no. 220/GAP/KMDA/HOUSING
(RE)/W-137/2014/2024-2025 dated 128 August, 2024 is annexed

hereto and marked as “Annexure E”.

24. That the statements made in paragraph no. 1 to 23 in the instant
affidavit are true to my knowledge and the rest are my humble

submissions before this Hon’ble Tribunal.

Prepared in my office and Identified by me NS f M. cé -

eponent

TE ihash Shuo

Bikash Shaw

Advocate
Wi/ 954 Ai/:z ol4

Foidy of

NOTARIAL

-~

05 MR 2028
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ANNEXURE-"A" Development
- Authority

Unnayan Bhawan, Bidhan Nagar, Kolkata-700 091

G.D.N.S. SECTOR,L- BLOCK, 2" FLOOR
UNNAYAN BHAVAN
OFFICE OF THE CHIEF ENGINEER
SALT LAKE CITY, CALCUTTA :- 700 091

.REPORT ON SUPERVISION OF
WORKS OF CALCUTTA LEATHER COMPLEX PROJECT
AS ON 31.10. 2002

The quantum of different infrastructure works related to the CLC project was first visualized
with reference to the DPR dated September 1996 handed over to KMDA by the Govt. of West Bengal.
But during exccution of the works at sitc it was noticed that the zoning pattern, locations clc. werce
changed abruptly, which caused a huge deviation of the certain individual items of works. It is found that
as per practical implementation of the project some of the items viz. process waler ling, sewer Jinc, storm
were line, drinking water line cte.were required on the higher side than that provided in the DPR.

However, the latest status of the project including all infrastructure works falling within zonc 1 to 8 arc
as follows:

1. ROADS: About 16.6 Km of bituminous road has been executed by the BOT party which
falls under zones 1 to 8. Besides those roads, the trunk roads connecting the State Highway to
the individual zones as above measuring about 4 Km has also been constructed. But all these
roads are yet to be more strengthened with use of bituminous macadam and asphaltic concrete
as per the design requirement after plying of vehicle in sufficient quantity.

Beyond these quantity, about 9 Km of roads are completed up to WBM stage with one
stabilizing coat, for the time being.

Howelver, for all cases, special attention is to be taken by the BOT party for upkeep and

maintenance of the roads for the smooth running of the vehicular traffic.
2. SEWER LINE: The laying of sewer line as per revised DPR of the ETS measuring about
14000m is complete.
3. RAW WATE‘R LINE: The entire area under zone | to 8 are covered with 25000m of raw
water line, the pump houses for which are built and ready for operation.

4 STORM WATER LINE: About 255 Km of storm water line has been laid which will serve

the entire area under zone 1 to 8
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Unnayan Bhawan, Bidhan Nagar, Kolkata-700 091
5. DRINKING WATER LINE: 26.3 Km of drinking water line has been laid which will serve
the total arca under zone 1 1o 8. The source of the samec is ready.
6. OVER HEAD RESERVOIRS: 4 nos. of OHR are commissioned and found to be
functioning for supply of water to zone 1 to 8 for drinking purpose.
7. EFFLUENT PUMPING STATIONS: S nos. of the EPS are falling under zone 1 to 8 as per
the revised design of ETS. All those are commissioned and ready for functioning.
8. RAW WATER PUMPING STATIONS: 3 nos. of RWPS will serve the area under zone !
to 8 and they are ready for supply of raw water through the pipes already laid.
) 9. STORM WATER PUMPING STATION: 2 nos. of SWPS are constructed which will take

care for the present situation against flooding,

10. DEEP TUBE WELLS: So far 8 nos. of deep tube wells are sunk yielding about 12MLD
which found during testing,

11. PRESSURE LINE: Laying of pressure lines measuring about 5 Km from 5 nos. EPS
falling under zone 1 to 8 up to thé inlet chamber of the CETP is complete and found
working.

12. EFFLUENT DISCHARGE LINE: About 1400m of one no. HDPE pipe of 400 mm dia
has been laid up to the discharge point. "
It is found from the above that almost all the on-site infrastructure works required for

running of the leather project is complete so far as the zone 1 10 8 are concerned. But if the

entire system remains idle for a long time then there is a possibility of getting the mechanical

equipments junk which may result in future a huge financial burden.

Superintending Engineer ( Circle-IT )
GDNS Sector, CMDA. & Nodal Officer, CLC Project.
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Unnayan Bhawan, Bidhan Nagar, Kolkata-700 091

Forwarded for information and necessary action to :-

Date : 11.11.2002

The Director of Industries, Govt. of West Bengal, New Secretariate Building, (9" floor LLEK.
S. Roy Road, Calcutta- 700 001.

(S C Mukherjee )
Superintending Engineer ( Circle-11)

GDNS Sector, CMDA. & Nodal

Memo No:1139 (5) /CMDA /GD / C-20

Copy forwarded for information to :-

18

Sl A

Memo No:1139 (6) /CMDA /GD / C-20
Copy forwarded for information to -

M/S M L Dalmiya & CO. L(d. 32, Shakespeare S

The Chief Executive Officer, CMDA.
The Secretary, CMDA.
The Chief Engineer, GDNS Sector, CMDA.

Officer, CLC Project.
Date:11.11.2002

The Joint Secretary, Cell-K, C& 1 Deptt., Govt. of West Bengal, Writers’ Building,

1" Floor, Kolkata- 700 001.
The Executive Engineer, Plng. Circle, GDNS, CMDA.

(Semherjee)

Superintending Engineer ( Circle-11 )
GDNS Sector, CMDA. & Nodal Officer, CLC Project.

Date:11.11.2002
Sri Biman Basu, Project Co-Ordinator, CLC Project, C/O
arani, Calcutta- 700 017.

Superintending Engineer ( Circle-II )
GDNS Sector, CMDA. & Nodal Officer, CLC Project.

Unnayan Bhavan, ‘L’ Block, 2™

Floor, Calcutta-700 091
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Report No. 17 of 2010-11

4.1 Non-achievement of objectives of
Ecocity Programme

Central Pollution Control Board (CPCB) initiated the 'Ecocity Programme' at a total cost of 330
crore under the Tenth Five Year Plan for implementation in six cities which were selected for the
first phase of the programme in view of their cultural/historical/heritage and tourism
importance. Works undertaken under the programme remained incomplete in all selected six
cities and 31.88 crore was lying unspent with State Pollution Control Boards for over seven

years. Thus, the objectives of the programme which was to improve the environment and bring
in visible results through implementation of identified environmental improvement projects in
selected towns and cities were not achieved.

ction

Central Pollution Control Board (CPCB), a statutory organisation under the Ministry of Environment and
Forests (MoEF), conceptualized an 'Ecocity programme', the overall objective of which was to improve
the environment of selected cities and bring in visible results in environment through implementation
of identified environmental improvement projects. The programme, in the long run, was expected to
help create awareness and local dynamics for decreasing environmental burden/stress, improving
living conditions and help in achieving sustainable development in the city through a comprehensive
urban improvement system. CPCB initiated the 'Ecocity Programme' at a total cost of 330 crore under
the Tenth Five Year Plan, for the period 2002-07.

Keeping in view the cultural/historical/heritage and tourism importance of the cities/towns, 12
cities/towns®® were selected for implementation of the Ecocity programme, in the first phase. However,
the programme was initiated in only six towns viz; Ujjain, Puri, Tirupati, Kottayam, Vrindavan and
Thanjavur. More towns were to be covered later, based on the results from these towns.

(i) Implementation of the programme

The Ecocity programme was to be coordinated and executed by CPCB and was to be implemented by
municipalities with local coordination and fund management by the respective State Pollution Control
Boards (SPCBs).

(ii) Funding Pattern

Municipalities of the selected towns were to submit 'Detailed Project Reports (DPRs)' to CPCB which
would place them before an Expert Committee for evaluation. Based on recommendations of the
Expert Committee, CPCB would approve the proposal. Of the total cost of the project, CPCB was to
contribute 50 per cent and the balance was to be borne by the municipality, either from its own funds or
through financial institutions/any other means. The funds were to be released by CPCB to SPCBs who
were required to release payments to the respective municipalities in four instalments.

58 Mathura, Vrindavan (Uttar Pradesh), Ujjain (Madhya Pradesh), Puri (Orissa), Vapi (Gujarat), Thanjavur (Tamilnadu), Bharatpur
(Rajasthan), Shillong (Meghalaya), Deogarh (Jharkhand), Rishikesh (Uttaranchal), Tirupati (Andhra Pradesh) and Kottayam
(Kerala).

Environment Audit Report
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Report No. 17 of 2010-11

Detailed audit findings

It was observed in audit that works undertaken under the programme remained incomplete in all the six
cities selected for the first phase of the programme. In Puri, no progress was made on three projects
sanctioned and entire fund released was lying unspent with SPCB/Municipality for more than seven
years. In Kottayam, both the projects identified and sanctioned remained incomplete and none of the
activities identified later were implemented. In Ujjain, the projects being implemented remained
incomplete. In Vrindavan, no project was implemented under the Ecocity programme and the entire
fund sanctioned to the SPCB was lying unutilised with it for more than seven years. In Thanjavur, no
projects were even started under the Ecocity programme and in Tirupati; only three out of six projects
were implemented.

It was further observed in audit that CPCB did not take any action to revive any of the projects after
August-September 2008, leaving the works undertaken under the programme incomplete. In addition,
the second phase of the project was not initiated at all. Thus, the objectives of the programme to
improve the environment through implementation of identified environmental improvement projects
in towns and cities of cultural/historical/heritage and tourism importance were not achieved.

Detailed audit observations relating to the implementation of the Ecocity programme in all the six cities
taken upinthefirst phase of the programme are discussed in the succeeding paragraphs.

CPCB, in April 2006, approved three projects namely, (1) Construction of cement concrete drain with
cover slab along the roads around Jagannath Temple; (2) Improvement of drinking water point at lions
gate near Jagannath Temple; and (3) Improvement of public toilet near Narendra tank with scheduled
date of completion between August and December 2006. The total cost of these projects was 364 lakh
with share of CPCB being ¥32 lakh. CPCB authorised Orissa SPCB to release the first installment to the
municipality inJune 2007. In this regard, it was observed in audit that:

® CPCB received the draft DPR in November 2003 which was not upto the mark and was,
therefore, returned in December 2003 to the Puri municipality for modifications. The final
revised DPR was received from Orissa SPCB only in June 2006 i.e., after a delay of more than two
and half years. The reason for delay was attributed to the DPR not being as per the required
procedure/format.

® Without receipt/approval of DPR, CPCB released 56 lakh as advance to Orissa SPCB in March
2003. CPCB authorised Orissa SPCB to release the first installment to the municipality in June
2007. Orissa SPCB released 9.62 lakh to Puri municipality only in February 2008, i.e., much
after the targeted date of completion of August/December 2006. Reasons for delay were not
made available by CPCB/Orissa SPCB.

® CPCB last reviewed the progress of the project in August 2008 wherein it was decided that
Orissa SPCB would seek commitment from the Puri municipality for completion of sanctioned
activities and that Orissa SPCB would identify more schemes®* for inclusion under the Ecocity
programme. In November 2008, Orissa SPCB sent a proposal for five schemes for approval from
CPCB. However, CPCB did not make any further efforts to approve/implement these projects.

® Noprogresswasreported under the programme till February 2010.

59 Otherthan already identified under Jawaharlal Nehru National Urban Renewal Mission (JINNURM).

Environment Audit Report
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Report No. 17 of 2010-11

Jagganath Temple

Works to be undertaken in Puri

Thus, it can be concluded that CPCB hurriedly released ¥56 lakh (in March 2003) to Orissa SPCB without
receipt/approval of DPR and firm commitment from the Puri municipality. As a result, Municipality did
not execute the project seriously and the Ecocity programme failed to achieve its objectives. Moreover,
the entire amount of funds released was lying unspent with Orissa SPCB/Municipality for more than
sevenyears.

In February 2010, MoEF replied that there has not been any significant progress in case of Puri. It
further stated that since this town was also covered under the JINNURM programme, the Ecocity
programme for Puri was, therefore, being closed and the SPCB was being pursued to return the unspent
amount along with accrued interest thereon. The reply was not acceptable in audit as these projects
were scheduled for completion between August and December 2006, however even after a delay of
more than three and half years, CPCB failed to get the project work executed by the municipality.
Moreover, the reply was silent as to whether this particular incomplete work covered under ecocity
programme has been included in the INNURM programme.

4.1.3 Kottayam

In January 2005, after approval of the DPR, CPCB sanctioned two projects namely, rejuvenation of
Mundar river and renovation of Kacherikadavu boat jetty canal for ¥1.29 crore with scheduled date of
completion by March 2005. The total share of CPCB was ¥64.33 lakh. CPCB released 321.55 lakh as
advance to Kerala SPCB in March 2003 and released the remaining amount between April 2006 and July
2007. Kerala SPCB in turn released ¥51.47 lakh to Kottayam municipality. In this regard, it was observed
inaudit that:
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Boat Jetty, after partial renovation, Kottayam

® Thefirstinstallment of321.55 lakh was released by CPCB to Kerala SPCB without approval of the
DPR by the Expert Committee.

® InJanuary 2008, a physical verification of the project site carried out by the CPCB Zonal office,
Bangalore indicated that the work relating to only one of the projects® was complete and the
other project® was partially complete. However, in December 2008, Kerala SPCB sent a revised
proposal of ¥40.94 lakh for completing both the pending projects. This is indicative of the fact
that both the projects were incomplete. CPCB took no action on the revised proposal.

As a result, both the projects identified
under the Ecocity programme
remained incomplete leading to
wasteful expenditure of ¥51.47 lakh. In
addition, ¥12.86 lakh was lying
unutilised with Kerala SPCB for more
than seven years.

In February 2010, MoEF replied that
most of the schemes have been
completed in Kottayam and that the
matter is being followed up for
completion of the rest of the schemes

and furnishing of utilisation certificates . o'y = va:-‘»
for this town. PR et - ?l‘g'

¥ N

S~ o S-S ‘\711. .
Mundar river, Kottayam after partlal work under Ecocity scheme

0 Kacherikadavu boat jetty canal.
51 Rejuvenation of Mundar river.
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The reply of MoEF was not supported by the completion reports for the projects. In the absence of
completion reports and utilisation certificates from the Kottayam municipality, it is not clear as to how
MOoEF satisfied itself about the completion of the projects.

4.1.4 Ujjain

CPCB released an advance of ¥67.42 lakh to Madhya Pradesh SPCB in March 2003 for implementing a
project “Mahakal Core Area Development” at a total cost of ¥11.70 crore. In view of the upcoming
Simhastha® in 2004, the Ujjain Municipal Corporation (UMC) took up a sub-component
“Excavation/Embankment of Rudrasagar” of the project on priority. The DPR for the said sub-
component was approved by CPCB in May 2003 at a cost of ¥94.88 lakh, of which CPCB's share was
%47.44 lakh. The project was to be completed by March 2004 which was extended to March 2005. In this
regard, it was observed in audit that:

On going work at Rudrasagar, Ujjain

® InJuly 2004, UMC submitted audited utilisation certificate (UCs) for an amount of ¥63.21 lakh
for the work done under the project. CPCB, in June 2004, requested Madhya Pradesh SPCB to
verify the work but Madhya Pradesh SPCB, in the inspection conducted by it in July 2004, was
not satisfied with the desiltation operation and was not in a position to verify the claim of UMC
due to waste water entering the water body. Despite this, in January 2005, CPCB authorised
Madhya Pradesh SPCB to release 314.23 lakh to UMC.

® InJuly 2005, Madhya Pradesh SPCB recommended that CPCB keep the Ecocity programme in
abeyance due to unsatisfactory implementation of the earlier sanctioned projects.

® Two more review meetings were held in May 2007 and in August 2008 but the new schemes to
be implemented with the unspent funds lying with Madhya Pradesh SPCB were yet to be
identified. CPCB did not take any efforts to get the project re-started. No further progress was
reported as of date.

52 Simhasthais a bathing festival of Ujjain and a dip in the river during the bathing festival is considered holy.
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Thus, the projects being implemented under the Ecocity programme remained incomplete and ¥73.58
lakh already spent on the project was rendered wasteful. Further, UMC had submitted UCs for work
worth ¥63.21 lakh against the work claimed to be done (¥73.58 lakh). Thus, UC for work worth 310.37
lakh was still pending.

In February 2010, MoEF agreed that there has not been any significant progress in case of Ujjain. MoEF
also stated that this town was also covered under the INNURM programme. The Ecocity programme for
this place is, therefore, being closed and SPCB is being pursued to return the unspent amount along
with accrued interest thereon.

However, the reply was silent as to whether this particular incomplete work covered under ecocity
programme has been included in the INNURM programme. Thus, the Ecocity programme failed to get
implemented in Ujjain even after seven years of release of funds.

4.1.5 Vrindavan

CPCB released an advance of Y43 lakh to Uttar Pradesh SPCB in March 2003 for implementation of a
project “Vrindavan Ecozone” at a total cost of ¥2.87 crore. The share of CPCB towards the project was
%1.43 crore. MoU for implementation of the activities namely, (i) improvement of 2 km stretch from
Kaliadaha Ghat to Kesi Ghat of parikrama path (ii) improvement of Banke bihari area in Vrindavan' and
(iii) comprehensive improvement along the road connecting all major pilgrim/tourist and
restoration/development of Gandhi Park identified under the programme was signed with Vrindavan
Nagar Palika Parishad (VNPP) and Uttar Pradesh SPCB in August 2006. In this regard, it was observed in
auditthat:

[T S——

Re-development of Parikrama Marg, Vrindavan
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® None of the projects sanctioned under the Ecocity programme could be taken up for
implementation because VNPP was not able to provide commitment for its share of 50 per cent
funds as agreedinthe MoU.

® Inareview meeting held in August 2008, it was decided that in case there was no commitment
for the matching funds for the project from VNPP or through any other agency, Uttar Pradesh
SPCB should identify appropriate schemes to be taken up under the Ecocity programme within
40 days.

® No further progress was reported as of date and CPCB did not make any efforts to get new
projects identified. In October 2007, it asked Uttar Pradesh SPCB for refund of the pending
amounts which has not been returned so far (February 2010).

Thus, no project was implemented under the Ecocity programme and the entire amount (343 lakh)
released to Uttar Pradesh SPCB was lying unutilised with it for more than seven years.

In February 2010, MoEF replied that there has been no progress under the project and that Uttar
Pradesh SPCB has been asked to return the amount released along with accrued interest.

4.1.6 Thanjavur

In June 2006, the Expert Committee recommended the project “Renovation of four old tanks” for
implementation. However, the administrative approval was accorded in March 2007 at an estimated
cost of 76 lakh with CPCB's share of 38 lakh. Inthis regard, it was observed in audit that:

® Though the agreement for implementation was sent to Tamil Nadu SPCB in March 2007, the
signed agreement was returned by Tamil Nadu SPCB to CPCB only in August 2008, i.e., after a
delay of more than 17 months.

® Tamil Nadu SPCB had agreed to take only some parts of the project® at a total cost of ¥44 lakh.
CPCB did not make any effort to sanction the works which Tamil Nadu SPCB had agreed to take
up under the programme. As a result, no projects could be implemented till date under the
Ecocity programme.

In February 2010, MoEF agreed that there has been no progress in the case of Thanjavur and stated that
there had been no release of funds in this case.

4.1.7 Tirupati

In March 2003, CPCB released an advance of ¥49.35 lakh to Andhra Pradesh SPCB for a project “Core
Area Development”, the total cost of which was ¥8.07 crore and the contribution of CPCB was 31.64
crore. The balance amount of ¥6.43 crore was to be contributed by other agencies, including Tirupati
Municipal Corporation (TMC). It was observed in audit that:

® CPCBsanctioned only three projects namely (i) Covering of storm water drains on the northern,
southern & western side of the Govindarajaswamy temple, (ii) connecting Koneru to Narsimha
Tirtha by pipeline to replenish water on permanent basis and (iii) Cleaning/ desilting of drains in
the Core Area out of the fifteen projects submitted by TMC. The total cost of the three projects
was ¥39.97 lakhs with CPCB's share 0fX¥19.99 lakhs.

53 Renovation of only two tanks instead of four tanks.
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Work relating to covering of storm water drains, Tirupati

® AndhraPradesh SPCB sent three more proposals® for Tirupatiat a cost of¥4.78 crore. However,
CPCB did not take any action to sanction these projects.

® In August 2008, Andhra Pradesh SPCB intimated that the three sanctioned projects were
completed and the same was verified by CPCB's Zonal office.

Thus, only three out of six projects sanctioned under the Ecocity programme were carried out for
Tirupati, that too after a delay of four years.

It was further observed in audit that no action had been taken by CPCB after August-September 2008 on
the Ecocity project, leaving the works undertaken under the programme incomplete in all the six cities.
This resulted in non-achievement of the objectives for which the programme was initiated. In addition,
the second phase of the project, which was to be built on the successes of the first phase, was not yet
initiated.

In February 2010, MoEF replied that most of the schemes have been completed in Tirupati and that the
matter was being followed up for completion of the rest of the schemes and furnishing of utilisation
certificates for this town. The fact remained that work was done in only one out of six cities under the
Ecocity programme and that too, partially.

4.1.8 General audit findings

In addition to the specific city-wise audit observations discussed above, there were some common
deficiencies observed in Ecocity programme implementation which are discussed below:

® Unspent balance not refunded: CPCB released 32.79 crore to SPCBs against which SPCBs released
%92 lakh to municipalities. The unspent balance of 31.88 crore was lying with SPCBs. CPCB did not
approach SPCBs for refund of the unspent funds lying with them since March 2003. In February
2010, MoEF replied that the matter of refund was being pursued by CPCB

5 (i) construction of Public toilets at appropriate locations, public drinking water facilities etc., (i) covering of drains and (jii) multi-
storied parking facility.

Environment Audit Report



591

Report No. 17 of 2010-11

® Interest accrued by the SPCBs not disclosed: As per MoUs, SPCBs were to keep a record of the
interest accrued on the budget releases by CPCB and same was to be provided to CPCB while
submitting request for release of subsequent installments. The interest accrued was to be adjusted
while releasing subsequent installments to SPCBs. It was observed in audit that only two SPCBs,
Kottayam and Puri had disclosed the accrued interest earned on payments released to them and
that too only once in a span of the seven year duration. In February 2010, MoEF replied that all the
SPCBs involved in the project have a separate account for this project. The refund of the unspent
amount will therefore include interest accrued in their accounts. The reply is not acceptable as
three SPCBs namely, Vrindavan, Ujjain and Tirupati had not intimated the actual accrued interest
earned by them to CPCB.

® Commitment from the municipalities not taken: It was observed that CPCB did not take firm
commitment from municipalities regarding contribution of matching fund. As a result, in the case of
the cities of Puri and Vrindavan, work could not be started till date as there was no commitment
from the municipalities for the matching fund. In February, 2010, MoEF replied that the award and
implementation of the project was based on the tripartite agreement, which is a binding
instrument and involves commitment for all parties including municipalities. The reply is not
acceptable as CPCB did not include any penalty clause in the agreement which can be invoked in the
event of default.

® Delayinimplementation of the projects: On an average, the duration of the projects sanctioned by
CPCB was for six months. However, there were delays of almost four years in implementation of
these projects and they continued to be implemented without any sanction for extension by CPCB.
Accepting the facts, in February 2010, MoEF replied that these are operational issues and CPCB has
been directed to frame revised guidelines to address these issues.

4.1.9 Conclusion

The overall objective of the Ecocity programme was to improve the environment of cities having
cultural/historical/heritage and tourism importance and bring in visible results through
implementation of identified environmental improvement projects in these towns and cities.

It was observed in audit that no commitment was taken from municipalities regarding contribution of
matching fund and works undertaken under the programme remained incomplete in all selected six
cities. Moreover,¥1.88 crore was lying unspent with SPCBs for over seven years.

In February 2010, MoEF replied that CPCB has been asked to recast the entire Ecocity programme in
order to dovetail the environmental concerns with municipal functions and budget to ensure
participative and pragmatic planning as well as to take care of shortcomings in the implementation of
the scheme.

Recommendation - 27

CPCB/MoEF may strengthen the project implementation mechanism and its control/monitoring
mechanism before the second phase of the programme is launched, so that it can effectively achieve
the objectives set out for the Ecocity programme and improve facilities for tourists/pilgrims.
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4.2 Non-achievement of objectives of
control of pollution caused by
leather tanneries

National River Conservation Directorate (NRCD) sanctioned interest-free loan of367.72 crore to
Government of West Bengal for construction of a Common Effluent Treatment Plant at Bantala,
about 20 km south-east of Kolkata. The project was originally targeted for completion by
November 1997 but could not be completed as of June 2010. NRCD has sanctioned only four out
of seven components under the project as yet. Delay of more than 12 years in completion of the
project adversely impacted the objective of ensuring safe disposal of toxic industrial effluents
and solid waste from tanneries, causingimmense environmental damage and health risks.

4.2.1 Introduction

Hon'ble Supreme Court of India, in a public interest litigation case, ordered in April 1995 that 538
tanneries located in three clusters in Kolkata and generating about 30 million litres per day (mld) of
effluents be shifted from the city to a leather complex and a Common Effluent Treatment Plant (CETP)
be provided to treat the effluent generated from the proposed leather complex. Accordingly, the
Government of West Bengal (GWB) decided to relocate the tanneries in a 1100 acre integrated leather
complex, Calcutta Leather Complex (CLC) at Bantala, about 20 km south-east of Kolkata. In May 1995,
National River Conservation Directorate (NRCD) received a proposal from GWB in this regard. The
Cabinet Committee on Economic Affairs (CCEA), in its meeting held in October 1995, approved the
proposal to set up 30 mld CETP in Calcutta Leather Complex. Accordingly, in November 1995, NRCD
issued administrative approval for setting up of CETP, indicating that the expenditure sanction would be
issued after the Detailed Project Report (DPR) was approved. Out of the total estimated project cost of
365 crore, the share of NRCD was ¥32.50 crore and balance of ¥32.50 crore was to be contributed by
GWB. GWB decided to implement the project on Build, Operate and Transfer (BOT) basis and an agency
was identified for implementation. The share of Central Government was in the form of interest free
loanto GWB. The project was to be completed by November 1997.

However, it was observed that the estimated project cost of 65 crore did not include the cost estimates
of Effluent Transportation System (ETS), Common Chrome Recovery System (CCRS), Safe Solid Waste
Disposal System (SSWDS) and Treated Effluent Sump and Pumping station (TESPS) which were integral
parts of the CETP network and the working of the CETP was incomplete without these components.
Only in November 2007, CCEA approved the revised proposal for the CETP with seven components at a
revised cost of ¥135.44 crore with NRCD's share being ¥67.22 crore. The scheduled date of completion
of the project was March 2010. The overall project envisaged construction of : (i) module 1 and 2 of
CETP: 2 CETPs of 5 mld capacity each, (ii) module 3 and 4 of CETP: 2 CETPs of 5 mld capacity each, (iii)
module 5 and 6: 2 CETPs of 5 mld capacity each, (iv) Effluent Transportation System, (v) Common
Chrome Recovery System, (vi) Safe Solid Waste Disposal System, and (vii) Treated Effluent Sump and
Pumping station.
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NRCD released ¥42.24 crore to GWB against which an expenditure of ¥39.52 crore was incurred on the
project as on 31 March 2009. In July 2005, CLC had started partial operations with completion of four
modules of CETP. However, as of February 2010, the Common Chrome Recovery System, Safe Solid
Waste Disposal System, and Treated Effluent Sump and Pumping Station are yet to be completed even
after 15 years of the decision of the Supreme Court.
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The audit findings with respect to the implementation of the project are given
below:

4.2.2 Delay in implementation

The entire project was envisaged to be completed by March 2010 as per revised EFC (original
completion date was November 1997). The current status of implementation of seven components
approved by CCEA under the project is summarised in table below:

Table - 16

Status of implementation of seven components
Sl. No. Name of the component Remarks
1. CETP Modules 1 & 2 (5 mld capacity each) Completed after a delay of nine months
2. CETP Modules 3 & 4 (5 mld capacity each) Completed
3. CETP Modules 5 & 6 (5 mld capacity each) Not sanctioned
4. Effluent Transportation System (ETS) Completed after a delay of two years
5, Common Chrome Recovery System (CCRS) Completed
6. Safe Solid Waste Disposal System (SSWDS) Not sanctioned
7. Treated Effluent Sump and Pumping Station (TESPS) Not sanctioned
|

Thus, even after delay of more than 12 years, NRCD could sanction only four out of seven components
under the project and the project remained incomplete as of June 2010.

4.2.3 Irregular release of interest-free loan from Grants-in-Aid head

According to Government Accounting Rules 1990, provision for the release of grants-in-aid and loans to
State/Union Territory Governments under Central Plan Schemes and Centrally-sponsored Plan
Schemes should be made in the Union Budget under the major heads '3601/3602-Grants-in-aid to
State/Union Territory Governments' and '7601/7602 Loans and Advances to State/Union Territory
Governments' respectively. However, it was noticed in audit that NRCD did not make any budgetary
provisions for sanctioning the loan under the project. Instead, during 2001-09, NRCD released interest
free loan of ¥42.24 crore to GWB from its Grants-in-Aid head. This was in violation of provisions of
Government Accounting Rules 1990. In July 2009, NRCD replied that subsequent to the signing of loan
agreement, the account under the loan head would be created and funds released so far would be
adjusted as loan amount accordingly. The reply was not acceptable as all these provisions were to be
complied with before releasing the loan.

4.2.4 Loan agreement not signed

According to Rule 219 of General Financial Rules, 2005 (GFRs), all sanctions to loans should specify the
terms and conditions of loan including repayment terms. However, it was noticed that NRCD was yet to
finalise the terms and conditions for repayment of loan and sign the loan agreement. In July 2009, NRCD
replied that the draft loan agreement had not been submitted by GWB despite repeated requests. As
such, further funds would not be released till the loan agreement was signed. In Audit's opinion such
formalities should have been completed before release of funds.
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Further, NRCD stated in November 2009 that GWB had signed an agreement with CLC Tanners
Association in May 2005 whereby the tanners were to return the cost of construction of the CETP. It was,
however, noticed that the Association was now reluctant to pay back the construction cost and was
requesting that the loan be converted to a grant, raising the prospect of GWB not returning the loan to
NRCD. In Audit's opinion such request of CLC Tanners Association should not be entertained as it will go
againstthe 'polluters pay principal'.

4.2.5 Improper monitoring by NRCD

As per the terms and conditions of the sanction, the progress of the project would be reviewed from
time to time by the Steering Committee (SC) headed by Secretary, MoEF. The SC had to meet at least
once in three months. However, it was noticed in audit that the SC was not meeting regularly and during
2002-2009 only six meetings of SC were held. Further, four components of the project namely (i) CETP
Modules 1 & 2, (ii) CETP Modules 3 & 4, (iii) ETS and (iv) CCRS were completed but NRCD was yet to
receive formal completion report from GWB. Moreover, NRCD had also not carried out any evaluation
of these components as required under the approved guidelines.

4.2.6 Idling and improper maintenance of equipment

In April 2008, Deputy Director, NRCD visited the site of CETP at Calcutta Leather Complex for monitoring
and observed that:

Most of the industries were not doing proper pre-treatment which had led to the choking of ETS at
some locations. Few tanneries were not discharging into the ETS and were bypassing it by releasing
untreated effluents which had contaminated the water in the storm water drains.

ii. The CCRS costing ¥5.96 crore had not started its operations even though the same had been
constructed more than two years back.

iii. CLCTanners Association, the agency managing the operations of CETP, had not employed technical
persons with adequate qualification and experience. As a result, CETP was not functioning properly
creating a situation where disposal of the untreated/ partially treated wastewater might create
further environmental pollution in CLC.

Defunct aerator tank
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iv. CLC Tanners Association had been illegally depositing the sludge on the land earmarked for CETP
Modules5 & 6.

V. The temporary hazardous wastes storage sites created within CETP had completely filled up and
further storage facility was not available. Further, no activity had been initiated on the site
earmarked for disposal of hazardous solid wastes of the CLC.

vi. Thefilter pressesinthe CETP Modules 3 and 4 were not in working condition. Also, most of the filter
pressesin CETP Modules 1 & 2 were not working.

Defunct filter press

In May 2008, NRCD requested GWB to follow up with the agencies concerned so that the performance
of CLC was improved and all mandatory environmental norms were compiled with. However, GWB was
yet to intimate the follow up actions taken by it and NRCD had also not reminded GWB to expedite the
same. NRCD replied in November 2009 that GWB had been repeatedly reminded for improving the
performance of the components already commissioned.
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4.2.7 Environmental impacts of non-achievement of objectives

It was observed that only 15 mld waste water was reaching the CETP from around 250 tanneries
operating in CLC. Few tanneries were not discharging effluent into ETS and a major portion of the
effluent was either percolating to the ground water or creating cesspools in CLC and not reaching the
designated disposal point, since there was no proper final disposal point for the treated effluent from
CETP.
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Effluents flowing along the boundary of CETP

Further, MoEF, Eastern Regional Office, Bhubaneswar observed the following in February 2009:

® The aerator tank, primary and secondary clarifiers were found not functioning properly. The
colour of final discharge of treated effluent into the main course was found to be black and
spreading bad odour.

® Analysis report revealed that levels of TSS®, COD®, BOD®, Cr'® (hexavalent chromium®) and
total chromium were much higher than the prescribed limits and were in gross violation of
norms.

@ Saving dust (end cuts of finished leather products), flesh linings and trimmings were seen
dumped on the roadside. Since, saving dust, flesh linings and trimmings contain chromium, its
dumping would pollute the surface water and therefore, further dumping should be stopped
and all the dumped materials should also be removed immediately to the Common Solid Waste
Disposal Facility.
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® The solid wastes were chromium bearing residue and sludge, which might also leach and
contaminate the ground water and create water pollution.

® Some of the individual tanneries were releasing plant effluents in the open area outside their
boundary, instead of discharging into common drains set up for the purpose, from where
effluents were sent to CETP.

65
66
67
68

Total Suspended Solids

Chemical Oxygen Demand

Biological Oxygen Demand

Hexavalent chromium is recognized asa human carcinogen.
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Savings dust being dumped at roadside

Also, as per the report of Central Pollution Control Board, Zonal Office, Kolkata (visit to CLC in January
2009), the following environment impacts were reported:
® Analytical results show that the performance of CETP is not proper and yet to be stabilised.

® Two fixed chromium recovery units were not in use and the total chromium concentration of
about 25mg per kg of ETP sludge was a matter of serious concern.

Z
Sls
=0
3I—
25
D.U

Effluents from the tanneries accumulating in the open
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4.2.8 Conclusion

Thus, the project failed to achieve its stated objective of ensuring safe disposal of industrial effluents
and solid waste from tanneries, causing immense damage to the environment. The project still
remained incomplete even after more than 12 years of the original scheduled date of completion.
Further, the possibility of recovery of interest free loan of ¥42.24 crore released to the Government of
West Bengal is also doubtful.

Recommendation - 28

MoEF may monitor execution of the project more closely to ensure its speedy completion and
achievement of planned objectives in a time bound manner. The sanction of remaining components
may be expedited after ensuring that the technologies adopted for them is not obsolete. MoEF may
involve its state units to provide continuous feedback on actual usage of infrastructure by the
tanneries situated in CLC and insist on imposing heavy penalties/closure of tanneries in case the
tanneries do not route their effluents through ETS and CETP so that the damage to the environment

is minimised and it serves as a deterrent to not only tanneries situated in CLC but also at other places.
. J
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GOVERNMENT OF WEST BENGAL
DIRECTORATE OF INDUSTRIES
New Secretariat Buildings (9" Floor)

1 Kiran Sankar Roy Road, Kolkata — 700001

No 46/DVCLC/53/02 Dated, the 9" March, 2006

To

The General Secretary

CLC Tanners Association

162, Metropolitan Co-operative
Housing Society Ltd., Sector-A,
Kolkata-700105

Sub: CETP at CLC.

Sir,

It has come to the notice of the undersigned that the tanneries operating in the CLC are
discharging picces of hides and other non-soluble wastes into the conveyance system to the CETP.
This naturally, shall very soon result in a choking of the CETP system, thereby destroying the whole
network of de-pollution.

You are requested to ensure that no tannery discharges the tannery waste Or the objectionable
material into the effluent pipelines as the ETS as you know is meant for transporting only the tannery
effluent which can be released after thorough screening.

Yours faithfully,

%
Director of Industries
Govt. of W.B

Cogy forwarded to:

\/M L. Dalmia and Co. Ltd

32, Shakespeare Sarani,
Kolkata- 700017
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MEMORANDUM FOR HANDING OVER AND TAKING OVER OF ROADS
WITHIN THE CALCUTTA LEATHER COMPLEX
MADE ON O¢-0S — 207/

B

WHEREAS. it has been agreed by and between M/s. M.L. Dalmiya & Co. Ltd. (MLD)
and CLC Wanners’ Association (CLCTA) that all the internal roads (inclusive of
carriagewaﬂ, shoulders and adjoining areas for providing greenery and other items)
within the gone to nine zones of Calcutta Leather Complex (CLC) as detailed in the
TABLE would be handed over to the CLCTA on as is where is basis for operation and

maintenanc@ and all other attended responsibilities.
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Dist. - 24-Parganas {South)
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NOW. IT IS, THEREFORE. recorded that following such agreement and effective from
the execution of these presents the internal roads (inclusive of carriageway, shoulders and
adjoining areas for providing greenery and other items) within the one to.nine zones of
Calcutta Leather Complex as detailed in the TABLE and delineated in the relevant
Drawings attached herewith are hereby and stand handed over on as is where is basis to

CLCTA for operation and maintenance and all other attended responsibilities.

R-(-)-adrno-. o - From To
wooos  |s-—13825 1S 1645
i"ri'-'-lSC)it" s 010 S - 1580
l .
\

S - 1200 W - 005 L 303.5

-~ 3 —
%Eﬁf‘&%ﬁgﬁzg&gc@‘ ks TAKEN OVER @WD ) o~ (f,u?
CLC TAHMERS® ASSOCTARION
, Commgn Effiuent Treatm
On behalf of irabsss On behal%l 0?‘ ?‘"L(Lfku rtA;%ax‘iegi\Plant (e
in presence of : in presend@ALUCUTTA LEATHER COMPLEX
Dist. - 24-Parganas {South)

T (o ‘“‘”‘L‘%‘ | Pin Code : 743 502

M Utpal Mukherjes, IAS
Directorate of Industries Dimctfot‘of Industrics
Government of West Bengal West Bangal
In presence of
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OFFICE OF THE CHIEF ENGINEER

GAP sﬁ@z&.m.n./\. Kolkata 36

‘D’ BLOCK, I°" F Navan siavan Metropolitan

SALT LAKE, KOLKATA-700 091 Development
Authorit
Memo No. 220/GAP/KMDA/HOUSING (RE)/W-137/2014/2024-25 Date:-12.08.2024

12 P
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b G Erglies ANNEXURE- "E"

GAP Sector, KMDA.,
In-Charge of CLC Works.

To

The OSD & EO Special Secretary

MSME & T,Govt. of West Bengal.

Shilpa Sadan, 7th Floor, 4 no. Camac Street, Kol-16

Subject: - Intimation regarding recommencement of the work of“Upgradation of existing effluent transportation
system (ETS) connected to CETP’S 1to 4 including 03(Three) months Trial run at Calcutta leather complex,
Bantala, South 24 PGS, West Bengal”.

Ref.: a. Tender No: SE(C-IV)/HOUSING (RE)/KMDA/01 of 2023-24 dated. 06.06.2023 (EPS-1)
b.Tender No: SE(C-1V)/HOUSING (RE)/KMDA/02 of 2023-24 dated. 06.06.2023 (EPS-2)
¢. Tender No: SE(C-IV)/HOUSING (RE)/KMDA/03 of 2023-24 dated. 06.06.2023 (EPS-3).
d. Tender No: SE(C-IV)/HOUSING (RE)/KMDA/04 of 2023-24 dated. 06.06.2023 (EPS-4).
€. Tender No: SE(C-IV)/HOUSING (RE)/KMDA/05 of 2023-24 dated. 06.06.2023 (EPS-5).
f. Tender No: SE(C-IV)/HOUSING (RE)/KMDA/06 of 2023-24 dated. 06.06.2023 (EPS-7).
8. Tender No: SE{C-1V)/HOUSING (RE)/KMDA/07 of 2023-24 dated. 06.06.2023 (EPS-8).

Sir,

Pertaining to the above referred subject, it is to humbly intimate you that the above captioned work is going to
be restarted at the site again from this week onwards after finding out the feasible solution in respect of the transpired
problem and dissension of opinion related with the work with the help of threadbare discussion conducted amongst all
stake holders concerned associated with frequent site visits by the designated officials of the State Government
connected with this project. All entrusted agencies have already been instructed to mobilize at site immediately with all
necessary tools & tackles, machineries and labour force.,

Thanking you and anticipating your valued suggestion and cooperation in future for expeditious completion of
the work in spite of wastage of valuable time meanwhile due to this delay
Yours faithfully,

Enclo:- As stated
Chief Engineer,
GAP Sector, KMDA
In-Charge of CLC Works,

Memo No.  220/1 (9)/GAP/ KMDA/HIOUSING (RE)/W-137/2014/2023-24, Date:-12.08.2024
Copy forwarded for information & necessary action to:.

1) The MLA, Canning Purba Assembly Constituency.

2) The Pr. Secretary, MSME&T Deptt., GoWB.

3) The CEO, KMDA

4) The Secretary, KMDA

5) The Superintending Engineer, Circle-1V, Housing Sector (RE Wing), KMDA

6) The Executive Engineer, RE D-11, RED-III, BSUP D-III, Housing Sector, KMDA.

7) The Officer in Charge, Kolkata Leather Complex Police Station, Karaidanga, South 24 Parganas. /.\(_ V% -1‘/
8) The CEO, CLCTA Sl —
9) Office Copy. Chief Engineer ——

GAP Sector, KMDA
In-Charge of CLC Works,



